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Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Deorao
Patil, shri S. B.
Poonacha, Shri C. M.
Pramanik, Shri J. N,
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Raju Shri D. B.
Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Rao, Dr. V.K. R. V.
Roy, Shri Bishwanath
Saha, Dr. 5. K.
Saigal, Shri A. S.
MR. DEPUTY-SPEAKER : The result*
of the division is :
Ayes 53 ; Noes 102.
The motion was nagatived.

16.50 hrs.
RESOLUTION RE: APPOINTMENT
OF COMMISSION TO GO INTO
CHARGES AGAINST BIRLA GROUP
OF CONCERNS

SHRI VISWANATHA MEMON (Erna-
kulam) : I move :

«Having regard .to the seriousness of
the charges that have been levelled
against the Birla Group of comeerns
by very responsible persoss inclndin.l
Members of Parliament, this House 1s
of opinion that a High Power
Commission should be appointed by
the Government to go im0 those
charges and recommend appropriate
action.”

Saleem, Shri M. Yunus
Sen, Shri Dwaipayan
Sen, Shri P. G.
Sethuraman, Shri N.
Shah, Shri Shantilal
Shambhu Nath Shri
Sharma, Shri Madhoram
Shinkre, Shri
Sinha, Shri R. K.
Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Sonar, Dr. A. G,
Supakar, Shri Sradhakar
Sursingh, Shri
Swaran Singh, Shri
Verma, Shri Prem Chand
Virbhadra Siogh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.
Yadav, Shri Chandra Jeet

Sir, I move this resolution with the hope
that the entire House will support the same
because it has become a serious matter in
this country and especially among great
many Congress Members themselves, This
question has roused them to a great extest.
Many allegations have been raised and
many have been proved. Many allegations
have been raised by the Congress Members
themselves. Mr. Chandra Shekbar, a

Member of Parliament, and other Congress
Members have come out openly.

For the past 22 years, this country was
ruled by the Congress, and Mr. Birla, with-
in such a short time, has built up his empire
all over this country. Birla's influence in
every walk of life is clearly established by
various charges levelled by Mr. Chandra
Shekhar. Within three years' time, from
Rs. 200 crores, Birla's income has rison to
Rs. 500 crores. .

AN HON. MEMBER : Total assets.

SHRI VISWANATHA MENON : Yes
the total assets have risen to Rs. 500 crores.

The following member also recorded their Votes for NOES :
Sarvashri Basumatari aed Siteram Kesri
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That itself has shown how much influsnce
te has gained on the economy of this
counlry. We claim that we are a socialist
country and we are trying to have socialism
in this country, but what is actually happen-
ing is this ; while an ordinary Indian cannot
get even a rupee a day, such big monopolies
have been built up by the party in power,
the Congress.

1 want to draw the attention of the
House to the various allegations brought
forward by Mr. Chandra Shekhar and they
were discussed thoroughly im the Upper
House. 1 do not want to go into each and
every one of these but cerlain allegations
have been clearly established. The attitude
taken by the Government of India, especial-
ly by the Finance Minisiry and the Minister
in charge of company affairs, and the
Cabinet itself, are in favour of Birlas and
are against the interests of even the public
sector. 1 do not want to go into each and
every allegation because 1 do not think that
1 will get enough time. Moreover, the papers
have already been placed on the Table of
the House, and these are with almost all
the Members of the House,

1 want to draw the attention of the hon.
Members to one important fact. Although
we claim that we stand for the public sector,
what we are actually doing is to nurse and
shield the Birlas, and crushing the public
sector. 1 want (o draw the aitention to
that particular item given by Mr. Chandra
Shekhar in his booklet, A Peep into Birla
Mouse. The three memoranda sobmitted to
she Prime Minister have been published,
and let me read the extract from that book :

“Hindustan Insecticides itself is a
public sector undertaking which is
being run efficiently and is making a
profit. The country’s annual require-
ments of DDT is about 7,080 tonaes.
HIL has so far produced 2,800 tonnes
and shortly it will be increasing its
production to 4,200 tonnes. This
public sector company has submitted
.a feasibility project for an additional
4,000 tonnes of DDT. While there is
considerable scope for HIL itself to
expand and Teet all our requirements
since they are the only people who
have the technical know-how, for
reasops not easy to understand, a Birla
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comparny —M Century Chemicals,
—were given a licence by the Winistry
of Petrolesm and Chemicals. .. ... "

“disregardmg the offect of such action
on HIL. R would be interesting to
kn>w when the licence was applied
for and hew quickly it was granted.
Applications were not invited from
any other company before giving the
licence. Even the application of HIL
for expansion was not considered. In
fact, they were discouraged from
expanding. In this connection, the
following two enqwiries should be
made :

(i) How Century Chamicals® Ficence
application happened to come and
was approved and gramted in great
haste ? '

(ii) Why HIL was not asked to
apply for their application was not
considered when they were akready in
the line and when they are the eonly
people in India who have the neces-
sary technical know-how 7"

Although the Central Government claim 1o
stand for she public sector, by their own
action, they bave proved that they are only
supporting Birlas and the privae sector.

There is another item in the Booklet
about falsification of accoumts by Birlas. It
says :

“I say this becanse 1 am reminded of
the case of Ruby General Insurance
Company and New Asiatic Insurance
Co. Lid., both belonging to the group
of Birlas. As a result of some oom-
plaints and some documentary
evidence being supplied to the
Government, the Governmemt appoin-
ted its own auditors to mvestigate
into the affairs of these two com-
panies. The conclusions errived at
by these :Government Auditors are
given below :™

SHRI D. N. PATODIA (Jalors) : Are
you reading from the Governm:nt’s report 7

SHRI VISWANATHA MENON : T am
reading from Mr. Chandrasekhar's book,

“New Asiatic Insorance Company, *
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In concluding our report, we observe
that there was a regular conspiracy
amongst the staff and officers of the
Head Office and Branches of the New
Asiatic Insurance Co. Ltd. to falsify
the books of accounts systematically
and manipulating profits from year to
year for the purpose of showing a
rosy picture before the shareholders
as well as the public. The mouds
operand! adopted by the company in
falsifying the books of accounts in
several cases is such that it could not
be detected in normal course of
checking.”"

“Ruby Insurance Co.

‘That the company has wilfully manipu-
lated and falsified the books of accounts
from year to year both in Life as well as
in General Department, and the Revenue
Account and Balance Sheet for these
years do not represent a true and correct
state of affairs of the company.

In spite of all these conclusions, what
happened 7 Only some junior employees
were taken to task and transferred from
these companies to other concerns of the
Birlas. The Birlas emerged in the eyes
of the public as honest and straightfor-
ward people but only their employees
-were blamed for such serious irregulari-
ties. 1 hope history will not repeat itself
and instead of proseculing any poor
employee, the real culprit will be caught
and brought to book.

In this connection, I must say that the
public in general and the Parliament in
particular are left with a grievance about
the manner in which these two Audit
Reports on these Insurance Companies
have been dealt with and disposed of by
the Government. Since there is no law
of limitation in cases of fraud and other
crimes, 1 suggest that these two reports
be taken up again and the guilty should
be brought to book wilthout further

- delay.”

SHRI D. N. PATODIA : He is reading

the whole book. He can lay it on the
Table.
SHRI S. M. BANERJEE (Kanpur) :

Sir, the audit reports of these two insurance
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companies were laid on the Table by me and
Mr. Homi Daji who was an hon. member of
this House. It was never disowned by Gov-
ernment. He is reading from those audit
reporis quoted in that book.

MR. DEPUTY SPEAKER : 1 think the
minister himself has laid all these papers on
the Table of the House here ( Interruptions).

17 hrs.

SHRI VISWANATHA MENON : Sir, I
will answer him.  Although my Swatantra
friend is so much anxious to defend the
Birlas I would like to tell him that I know
how to make a speech and he need not try
to teach me all these things (Interruption).

SHRI MADHU LIMAYE (Monghyr) :
You have a right to quote from anything.

SHRI VISWANATHA MENON : | want
to quote certain other items 1o show that
these Birlas are the worst crooks in the
world, From falsification of accounts I will
go to another more important item ([rter-
ruptions).

MR. DEPUTY-SPEAKER : Order,
order. 1 want to make one request to hon.
Members. The time is very limited. The
Mover of the Motion will therefore get
hardly 20 minutes. Let him make his speech
without interruptions.

SHRI S. K. TAPURIAH (Pali) : I only
wish that he has the guts to complete his
sentence outside in public.

SHRI VISWANATHA MENOM : 1am
going to quote only one more item to show
the character of the Birla concerns. The
heading is : “*Fires at the time of recent
raids and searches™. It is said here :

“On 15th June, 1967 several textile
mills ot the Birla Group were raided
and searched. At that time there were
two big fires in their concerns. One
was in Manjushree Mills, Ahmedabad
where they are supposed to have
burnt and destroyed some cloth which
they are manufacturing in the mill
without the Textile Commissioner's
permission and against regulations ard
law.  The second-fire was in the go-
down of Saurashtra Chemicals, Bom-
bay. In this godown some récords
were kept and some more were
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taken there only to be destroyed by
fire.” '

SHRI 5. M. BANERJEE: And the
third one was in Faridabad this morning.

AN HON. MEMBER : That is also
Birla’s ?

SHRI RANDHIR SINGH (Roh:ak) :
That was burnt by Shri Banerjee’s chela.

MR. DEPUTY SPEAKER : It isnot
becoming of an hon. Member to refer to an
accident in a Party Congress. If something
were to happen to the hon. Member's Party
Congress of this nature I would have said
the same thing.

SHRI S. M. BANERIJEE ; Sir, I was
not telling anything about the party. I have
the greatest regard to the Congress Party. 1
have not said anything about it but I was
told—I do not know whether it is trus that
the entire food was supplied by a Marwari
Relief Society. They supply food to anaths
or arphans (Interruption).

SHRI VISWANATHA MENON : Sir,
I have cited only three ilems from this book
50 as to show that the Birlas will not hesi-
tate to do anything in business. From falsi-
fication of accounts, if it comes to a question
of search they used even to burn godowns
5o that records may not be taken.  Om this
particular issue, I am not at all much both-
ered about all these things but I am bother-
ed about the attitude of the Government
towards Birlas, especially the attitude of the
catire Cabinet. 1 do not want to single out
anybody. The entire Cabinet is responsible,
That is why | mentioned about the Petroleum
& Chemicals Ministry and other Ministries.

With regard to the burning of the pandal
and all that we have every sympathy and we
are not at all in any way happy about that.
But sir, actually the Congress itself is burn-
ing. The position in the Congress itself is,
1 am sure if my hom, friends over there were
given the freedom to talk about this, will be
supporting my resolution. But my informa-
tion is that the whip has been issued and
only such Members are going to speak who

_will be supporting Birlas.
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Such an attitude is not proper. My
humble submission is that this question of
Birlas must be considered above party poli-
tics, because it is a menace to this country.
This octopus has its legs all over India and
it is sucking the blood of poor people,
killing small industries and establishing
monopolies. This octopus is doing enormous
damage to the country,

Why are the Government reluctant to
come forward and institute an inquiry abaut
the working of the Birla concerns 7 Because
of their own past experience they should
have done it. If they had the courage, they
should have themselves declared *“we are
prepared to order an inquiry”.  Instead of
doing that, they are trying to shicld the
Birlas and run away from the issue by saying
that such and such things have taken place,

In the case of Dalmias this Government
came forward with an inquiry. In the
case of Mundhra they did not hesitate to
come forward with an inquiry. So also in
the case of Shri Kairon, Shri Biju Patnaik,
Shri K. B. Sahay and Shri Bakshi Ghulam
Mohammed. Now, what is the saactity so
far as Birlas are concerned ? The only
sanctity, so far as we can make out, is
that Birlas are financiog the Congress. Ac-
cording to our information, even for the
Faridabad mela they have given something
like Rs, 3 Jakhs.

SHRI RANDHIR SINGH ; Sir, it isa
baseless allegation. Mot a penny has been
received from the Birlas. It is wrong to
make such a stalement. It is baseless,
preposterous and even malicious.

SHRIMATI TARKESHWARI SINHA
(Barh) : Well, we have received as much
as they have received.

SHRI J. B. KRIPALANI (Guna): Al
parties have received donations from them.

SHRI VISWANATHA MENON : Not
all parties. According 1o the admission
or statement of the Minister, Shri F. A.
Ahmed, himself, between 1963 and 1966
Rs. 38,25,651 were paid to the Congress
by the Birlas. For 1966-67 and 1967-68
the corresponding amounts were Rs.
2]1,27,000 end Rs. 13,64,000 respeclively.
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About the Faridabad mela the rumours in
Delhi are that they have already got Rs.
3 lakhs.

SHRI RANDHIR SINGH : Sir, I pro-
test against such baseless allegations.

SHRI VISWANATHA MENON: I
want to know from the hon. Minister, who
is in charge of this discussion, whether
Government are prepared to appeoint an
inquiry committee, Has some wisdom
dawned on them now ? Today it isa
question of Birlas. Tomorrow it may be
Tatas or some other big firm, a big mono-
poly which is influencing the political
thinking and economy of the country. This
is quite possible especially when only 75

- big firms are conducting the show even
noWw.

My humble submission is, when such
persons like Mr. Chandra Shekhar and
others have come forward with such allega-
tions all these allegalions have not been
brought by 1the Opposition but by their own
people in the Congress—the only proper
thing is that they shou!d conduct an inquiry.

In this respect, 1 want to say a word
about the appointment of Mr. Rajagopal to
coordinate evidence and all that. Who is
this Mr. Rajagopal ?

AN HON. MEMBER : He is Birlas'
man,

SHRI VISWANATHA MENON : Mr.
Rajagopal is one of the signatories of the
Monopolies Commission’s majority report
which actually certifies the actions of the
monopolists. He is a man who has identified
himself with the monopolies of this country
and that person has been appointed to door-
dinate evidence. My humble submisston is that
such kind of an eye-wash will not be useful for
the interests of the people. For exam!pe,
evenr those officials who are conected with
the Central Government and connected with
irade business and all those people like Mr.
Iyengar bave been given offices after retire-
ment by private concerns. So, their interests
will be for the private concerns, the same
Birlas and such people.

The Ministry must come forward and
say that we are prepared to conduct an
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inquiry. In Mr. Kairon’s case, Dada
Kripalaniji may remember, Pandit Nehru

was against making an inquiry for a long
time. All the officials were silent and
nothing came out as all officials were pur-
chased. But when an inquiry was made,
everything came out. Just like that, in this
case, if the Congress Ministers have any
conscience, if they have any interest for the
people, they must come forward and do it.
Here, 1 want to conclude my speech with a
quotation from Karl Marx, According to
Karl Marx :

“Governments in the capitalist society
are the executive committee of the
bourgeoisie™

See, the executive committee functioning
actively for the Birlas, Tatas and Dalmias
and such monopolists.

~ In conclusion, 1 say, on the basis of the
allegations made by Mr. Chandra Shekhar
which have been placed before the House
today and which have been brought in the
Rajya Sabha, an inquiry must be conducted
and the culprits must be brought to book
even if it is painful for some Swatantra Mem-
bers or some Congress Members. They must
be brought to book. That is my humble
submission. -

MR. DEPUTY SPEAKER : Resolution
moved :

““Having regard to the seriousness of -
the charges that have been levelled -
against the Birla Group of concerns by
very responsible persons including Mem-
bers of Parliament, this House is of
opinion -that a High Power Commission -
should be appointed by the Government
to go into those charges and recommend
appropriatle action.

There is an amendment by -Shri S. M.
Banerjee.”

SHRI 5. M. BANERJEE : 1 move :

“That in the resolution,—
add at the end— L]

“and the Commission should be
instructed to submit its report within
three months.”
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MR. DEPUTY SPEAKER : Now, I
would request the hon. Member (o bear in
mind the time-limit. We have got today 1
hour and 15 minutes left. It will automati-
cally go over to the next day. Looking at
the list with me, I will permit not more than
10 minutes each. Shri Shantilal Shah.

&t T A awt (gHieg): A0 geTT
7% & & w73 gaer G3T A1 SE
T F § AT AT ATRA F A1 § 61T
FamA @A g Ay 10 fove # g9 g
waFq | =g § 5 smar wmm
fear sar =rfew )

MR. DEPUTY SPEAKER : Let us see.
About such Members ‘'who are not in a

position to state their case precisely, we shall
see. But the time limit is there.

SHRI BAKAR ALI MIRZA (Secund-
erabad) : Let the Government make a
statement whether they are accepting the
inquiry or not. ‘Then, the discussion will be
meaningful

MR. DEPUTY-SPEAKAR : After all, it
is a debate. Government will come forward
with their proposals when they reply, not at
this stage.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : May [ submit in a case
like this it is something like summons case.
It will be better if Government gives its
opinion. Then, it will ‘be easy for the
Congress as well as the -Opposition and the

Independent Members like me to speak on~

it. Without knowing the mind of the
Government, the debate will not be mean-
ingful.

My submission is that if you follow the
procedure which I have suggested, then there
will be life in the debate; otherwise, there
will be no life.

MR. DEPUTY SPEAKER :May I point
this out 7 All the members are aware that the
whole maiter was debated in the other House
at full length and Government has said some
thing there. The members may bear that in
mind.
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SHRI TENNETI VISWANATHAM :
Much water has flowed under the bridge
since then.

MR. DEPUTY-SPEAKER :
Shantilal Shah.

SHRI SHANTILAL SHAH (Bombay-
North-West) : | submit sir, that this is a futile
Resoultion and I will state my reasons. One
purpose in bringing forward this Resoluton
may be that some political parties have a
grievance that the Birlas have paid some
lakhs of rupees to the election fund of the
Congress. Is it any offence under any law
in this country for somebody or a group of
persons or a company to pay moneys to a
pelitical party ? Or is it an offence for a
political party to accept funds for i:s election
campaign ? As long as it is legal, nothing
Wrong scems to have been done.  ([Iarerrup-
tions) The motive behind this Resolution,
therefore, is either to censure the Government
orto terrorise either the Congress Party or
the Birlas so that if they make enough noise
about it here, in future, the Birlas may
not give funds. If that is the motive, then
it is a very bad motive. But I want to point
this out. In the last General Elections, it was
the Congress which put up a candidate
against Mr. Birla. There is an hon. Member
here by name Mr. Birla. [ do not know whe-
ther he belongs to the Birla group. (Interrup-
tion) 1 am told that he isa member of the
Birla Group. It was the Congress Party which
fought against Birlas. Of course it was a
misfortune that it lost. Ewen if Congress has
taken the money, it had the courage to fight
them. - Mo other party has done this,

Mr.

Now I come to the Resolution. Irrespec-
tive of the fact that it has been reported that
Government has taken a decision not to
appoint a Commission, let us see what this
Resolution seeks to achieve and whether it
will at all achieve anything. My submission
is that this Resolution will not achieve any
purpose  Firstly, under what law is the
Commission going 1o be appointed, this
Resolution does not say. But 1 presume
that -it is intended that there should be a
Commission under the Commission of In-
quiry Act. If, in pursuance of this Resolu-
tion, a Commission is appointed, that
Commission will be challenged, because the
Act lays down that there must be a definite
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matter to be investigated by the Commisson.
What definite matter has been indicated in
this Resolution ? It merely says, °...charges
levelled against the Birla Group of concerns'
and not even one charge has been specified
for being investigated. What is suggested is
that there should be an inquiry against the
Goverament — an inquiry to decide whether
the Government is right or wrong. Then
what is the point in asking for an inquiry
into Birlas affairs ?

Two cases have been cited : one was in
respect of falsification of accounts and the
other, burning of certain documents. Burning
of a document is mot anoffence. Ifitis
destroying evidence, then only it is an
offence. A man can burn his own documents
and no mischief will have been done by that.
But if it is destroying evidence which can be
used ina court of law, then it may be a
criminal offence.

It bas been laid down by courts time
and again that a Commission under the
Commission of Inquiry Act cannot be appoin-
ted for the purpose of collecting evidence
so that a prosecution can be launched there-
after. No person can be compelled to give
evidence against himself. When such a clause
was put in another inguiry commission, the
Bombay High court struck down that clause
and said that that part of the inquiry was
illegal.

If a Commission were to be appointed
to inquire into these two charges, that Com-
mission will fail, because, there is no definite
purpose and secondly, it is a misuse of the
powers of the Commission to hold an inquiry
in order to collect evidence, so that prosecu-
tion could be launched. On both these counts,
the Commission cannot work.

What do they want? Do they
want a speedy remedy or do they want
that this matter shou'd drag on?
Which Commission has reported within
2 years 7 Any Commission appointed will

" take at least 2 years. In between before
the Commission starts its work, there may be
a writ petition which may go from the High
Court to the Supreme Court and another 2
years. Therefore, if a speedy decision is
wented, this appointment of a commission is
pot going to serve the purpose. What is
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necessary is : if there are charges, then it is
for the Government to prosecute them. If
the Government does not prosecute, then it
is for the opposition to bring a censure
motion-or a no-confidence motion against the
Government. The appointment of a com-
mission of this nature is not going to serve
any purpo#, cither a prosecution or other-
wise. There have been prosecutions against
the Birlas. Some of them have succeeded
and some of them have failed. (Interruptions)
1 am not being educated by these interrup-
tions, Birlas is a monopoly, a big monopoly.
If they have done anything which deserves
conviction or prosecution, certainlty the
Government can do it. Why ask this Govern-
ment to doit? There is a government in
Bengal and Birlas have their offices in Bengal.
The Government of United Front in Bengal
can certainly prosecute them., Why not you

" ask the United Front Government to prose-

cute the Birlas if there is a case to prose-
cute them.  (Imterruptions)

SHRI J. B. KRIPALANI] : Because they
are also getting money from the same
quarter.

SHRI SHANTILAL SHAH : When
the first Communist Ministry came into
existence in Kerala, they made an agreement
with the Birlas and the agreement of all
things said that they will never allow labour
to raise its head. (Imterruptions). The
only -inference one can draw is that when
that agreement was made, the Communist
Party in power had some monetary consi-
deration, When that consideration failed they
are raising a hullaballoo about it and trying
to pass on the buck to somebody else. My
submission is that if there is any offence,
let them be tried. If there is any breach of
the company law, there is the Company law
under which there can be prosecution. Appli-
cations can be made to the Government even
by a minority shareholder for the appointment
of an administrator. They can appoint
inspectors under the company law who can
inspect the affairs of the company and make
a report. What is that thing which this
Commission can do which cannot be done
otherwise by other procedure. The purpose,
therefore, is just to have a publicity stunt
and keep the pot boiling. If the Birlas have
grgwn into a monopoly and a big monopoly
if that monopoly has to be broken, there

is a Bill which is now before the Rajya Sabha
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and which will be coming before this House,
the Restriction of Monopolies and Restric-
tive Trade Practices Bill. Does the Birla
Group fall within that Bill 7 As faras I
understand —1 do not know them so well
and I do not know them so closely——there
is mot one Birla Group, there are 3 or 4 Birla
Groups. It may be that they combine
with each other and sometimes against each
other, but 1o lump all the Birlas together is
oeither fair to them nor to this House.

My submission, therefor is that a special
commission of enquiry only means procedure
of delay. Further that inquiry will not be
a judicial inquiry.  The commission can-
not convict or they cannot acquit. Afier
the Commission has made a report, another
prosection must start cither under the
Companies Act or under Cr.P.C. What then
is the purpose of this Commission ?

If there is an offence, let them be prose-
cuted and if this Government does not start
the prosecution, let them start it in Kerala,
let them start itin Bengal. Why bring it
here ? (Interruptions) This a publicity politi-
cal stunt in the part of the Communist
Party. (Interruptions)
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wt wy fomd : guEr @9 wgw 2
W WA T gar al A6l Ig sAera
Y Faar?

fagmr of@r & 71 W sy ¥
f& Mt mf 4 &F SR ggE T
37 Ak wmEr g oy maew @ @
fedawl af ¥ ag et @ w@w
B A | TF AR A & faw e
gy it 1 awda e oY gad Wk
Fift 3arf & sfee =i S g
& & oY wear fegar W @ g

fegy avr 19 wrer ® ow §
At W F way # gt 97 a@a
I dr At HY o 3w www H 67
Feafral w1 fas far ar ) Fruw o
FAY qar fr 91T @ea #) wia &
"R ¥ wigds faw a3 w7 qgw gt @t
9 71 91 6 3991 9% A%, wWNT
Gfawe & A arrw afi@rd
IGF a1 MU WE A1 HA 6-7 Fvafar
FAHAT ) A wif ¥ @y gl
Fg1 & ¥ 37 @t amerd T @ A
FA% TeF 7 7@l 5 a7 Feear dve fam §
WX agagmT Ry fF alg Bar g
afer vy fany & ot femwedt 9§
WY WT T qar ;A & fw 67
Feafadl ¥ 3% a2d w1 graew 1963-64
F @13 Wl WIR | IuH F FEqAl w1 A
fasio A ax fas feam ar ) sgsr @
¢ Csfigme o @fasa &l ) ww
FeqAl F AL A% wesl ¥ HY wgran
f& =@ @l &1 de § FMaw
Flea fasr 6 o Al FwqH A Aife
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[+t wyg fomd )

fagan ofare &1 I @ 9% ofw &
o & foq S e oo faet o)
IqFFAE F S T 5000 wOX Y Y
e gg w9l &1 @ FAARE a7
2 FUT IF 991 941 § 9% IWH Fifq
AT &Y T\ FqA T qgA QT GATE
i 7 awg & 5 am @t Fafagi
fors Mt A€ ¥ fean afem defeaa
#fawar F9AT FT AW aF Ag1 fomr
TS /AT H 3T A 7w fF A
yEX A avad W Hy gy daraa
Fot # femfaz F alx qe faar an)
sy ®AT it y¥w qear it @ wT
st ar€ ¥ #1€ sarg Ag faar ) q4w
qug & fs F T A A wew @ A
og Tgw Y A1 TW @ F ARG
wiE fgm¥ & 7 W@ W% AAEd AZ &
fF 9% A9 § ST 91 Fifs g IFA 7
fr sefeme o #faga sodt fagar
qfare & IMT ) @19 o3 §, 9gd
siar SAF1 gATEl fae @I e o Sw
fqfal & fag st gwa & fewfae
fear & ®id | oifwanied gasagfed
FAA 71 we swfTm g af &1 wiw
g f sraafafa § o srer @ g8 99t
o 341 F@ g ?

HfeT g% &FA X o foiE smae
qrei #1 & ¢ gwH A WIS W R
sa@ frar & o & wod) g S
gfteriie 78 & forg, = & afaa= ¥ gz mar
aa sefigam #faws Fodt ¥ €3 afaw
afefeiz &1 guar §ar fagyr &G 70X
a1 I A qWAT | TF AT Al
oTq T Afaw & fAg g9 F@ E w7
et ST waE A Ava & Aa e
afsfedem &1 woar da faggr F3@ §
dfx g% F won ¥ wmd § A W
aew w1 oA w1 faEen qfarT #t
qabaat fasdl & a1 g9 9.9 @7 AGH
& fr T2 e w1 Adl anR & 7
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o 7 ¥ X oF geqrd w1 Afew
fear ar, s A% g9 o Ag@ & qg AT
# weqer vEirg F@iAT ¥ fear ary
7z o $efgae &fnea ot @ ag g
=R | @t qfErd 7 fgedard o
graifea & 1 25 sfama garer fasar &
g ardl @1 oA 75 gfawmad garer
Frerar & 2a1€ afmre #1 | a0 faee
w17 & 7 a@r wifaurd & Aamanfar a2d §
qg @ a9 & fewmr € ! s9@ 9gw
1966-67 a® w@d wifawrf g Fafom
TrFex 3, Afed a § w7 g §
AT A9 Sreiq weAr AT g=r FAré A7
Fafsmr TrgtEeT AT | AfE ¥4 W9
wAa § fr sifamd & am@rfan 725 @
FoAT &1 T & 1 IAFYT qeAY AT E ?
T F041 F1 Fifg WE swd & ek
A% AT faarr F1 A A MU
iy TEr g g ?

Tz 1 A Iy @ a7 @
qeaf &% g ¥ f¥mas@ig &
IqE A WRIE) 2@vé o ferdE §
T g9 "t &1 & @< A€ Far |
FF agman gad T 5 @ g
g9y 9gy fagwr 1 gwda I8 fAar
9 AT FAT F A% 98 H9A A
fr & aFar & fr - fagar af@re
fags s = Hrowt @ F @y
a1 gat wfAgi F @er ) oaw e
iR & $9 geedl F1 IFAMAT WK
Fgr fr fagem & wEargd $v AfT
Far 1 fagar Y ga@Q F1 =T9 T4l
@ ax fagar «f@ & &9 g@w
aw | wF = MO 2w & fads wmar
a9 wowd # fagar af@E & wfaffegi
¥ D gl A F gEwa @
) fagmraf@Er & Wiy @71 fF
sy Zfir i g d fas wee g,
% afEr 1 @ 1
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st S e &\ ¢ G F6 F) EqET
FCIRE!

it my fomd : &@ Sar A @,
HIOFT aTg NGA FAT T FAAT AES £
¥ gar & MY § @ W1 § 6K
argar | & 7 A Gl 3aE w0 97
g M A «Andt efma ai &1 %74 g0
rafay @ A @ W@ E | RIawar 2arg
@y OgY FAFAT H | §W a@ A F
= ¥ Semar gar, [ And fRT
ey F1, Fiaw qrEf ¥ gAE@ wiwama &
faT I ITHT q@ad F A1 oI §
3u% fao fags 9@ ¥, T8 77 Fgo
# 40 arq woar faar WX g7 AT
gfs 1 #0% as war faar) ag oy
TEET & TEHI F1E AG 9T qwAT |

St Gar vaAifaF 91 &1 faar amar
pagd fomw 1 fA ) CHAT qE
faFY 1T qET GAT FT AFI § A A
FOAY ¥ garaez § fzar amar g, faed
ax & wifawrd ¥ maw fFar fe ww
FPqA1 ¥ grer faet &a &1 Gar & &
qITY § | WA AE CH GAL G & AfA-
&z & ga fog qeg an| 9gq Far
2 gy ot § aea 7@ § 99 # ag AEA
¥ faq qar g f adma FIgA § w59
fadi & gru Dfafesa Hma 2ar F1€
qaTrg Agf &1 JfEw i | dw arEa
g, FaFar, avas grE R F W AAS
g f5 seafal & gra ot g fear sm@m
2 35y AFAE w1 A | g g 3
2 g @ AR gErd AT FAfEd g
@ & s g afas waug ar @ AT
7z g3 SUE! Afaw WY AAA )
WA s aga K aF g fF 1967
¥ owr ¥ #F ggl o &eAfAal @i ar
wAtfas wear fear smaT § 96 9T AF
AT arar fadas w@rar | @ Il
¥ gaer @wsq fFar ar, FWaaEl T a9
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faar | waqer qiEf & avi ¥ +f fearg
afsT gadl @isqa garg s ¥ &
#gardt tawe il & Shr qad Ay
I IR TH Y ag9 s A fF W
FEATFT IF S ! 98 Fed g &
719 faar a8Y &, aw w5% foar &, gwoas
g1 szt 5 oo smF T €
AfEa qur g9z 2 f 5wt guIT ¥ o9,
T gt ¥ faar @ fadas &1 fady
FA & fag qaed o

U WIAAT 7R ;A |

=t Ay fowd : wod i A g
FEE1 ma F¥ AldTrw @i w3
AT F § | AT 7O A F faars
TIMIT FA | Fi fodi § N & Fgar g
5 ow ot T 7@ 91 @ g W fam
7 gmu fady fegr &few @a afew
@1 A Fe1 fAFIAT a9 §F AT a7 AG
I I8F q13 79 faqg §1 &wA FA A}
Fifaaw #1 1

ag fas &: @€ 1 51 @ & A aAg
WA &1 agq § & #A Agaw A
9% §agua & 5 w9 & FT ¥ Fe0-
frat & grar 972 37 woaw A , afe
dfaw ghz ¥ maTw &1 SEEr wEA
nauy M F fAg gardt @ &g
W g o e aqm Tz fF 6w
#1 ag fao Ry araT &)

sl aE & 9T T siwat
e ot & FOX & d@har-grET Ay
FAMT FEATE | A WU Wrd F
FIT T AT ag & f Su-yarA W=
9% ¥ 412 99 Wifgr ar, ITE @
TET A4 2@ W1 T ArET A faen
gy, afeT =2 41 g1 A & o
Feqet H, ST &1 FFGAT § FART FIE-
Famgewe g1 fR o FrEr s &
fr g ot #1€ daT afl § gW ar
faw fewifae fear @ 1 & qar =
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s femfaz frdt Seaat & w@ar &1 98
9 F Foarq ¥ fewwed Fav ag
AT &, T4 IW wAeqT § FE9A § Foany
# H1E famaed) 4f wh 2?7 & zawr
off Mool 2 § saw wgarg (&
STAT A1gar § B oesdR W s fear
® 3u¥ sitfaea w1 vim adi gur @ 7w
gar N A J9 AA * faw aar 7w
T FY FHE F gy & A el
F) JAT &, IWF qTAA 1N F I fgmwa
R 7 9F rad g wifgn fF & ==
W F qEE I F g dmT g ) we
FUE g F a0 F@T § 1 & 9 T
wf g | Afew FAE w1 97 a5 faara
A iarar g 9 & @@
R AT |

Fog@ af § Q4 wwAl F1 I
WRATE | fEEar #1 99 a @ &
fatia s wag @A frar o wqr B
Ffafz ¥ fear g oY Fwr awg & fs
W qEY FT AN @F g HAY ¥
s W # ag famr ? oam o
urawg ¢ % @ ag@ w1 q@F -
GEEANE! HgHI X W § ? g SwiA
i 1 oF SRt # aEAE ) 3]
A FTAZ WL IFH @ F W
ok §g Al #1 I faws ®er %
adt & 1 fagar & |lar gur ) 99 1 9@
5y aew foom | A e fom @19 @
g fe v @w F@ ¥ iz fex fagen
¥ @ T TE & weEw ) ey
afem WY &Y wife § or wT Wt §
fs g1, Frw o) e § SR ofems o
a1z qfeawTiE | TOOW T ) AVER
T qFY @, IART @ES, T2y, I
dar W 1 AT WR IWENfT @R
e § s ST d @ WY 1Y
1 FE FW QT I & afd
T M YA AT FW FGT | TEWC
ag M wofax wzEEqT g W@ R, TEE

. Miinister, and the Prime Minister,
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AIYF MEAT EUIT | OF WIT WeI=Td
wtfas Jar &, ofwdt sf mier g,
At It € o A Aga ¥ Fmw
T A E, g ARy Arwang
g et sdar o wwr ¥ AR
fed ot gz wemrad@ gy €
Al T FxRaSraz g g & Jav-
FAY I |1EAr g, WidAw @at ¥ |
T AFaifaF adF ¥ A1 g7 Al AN,
frzar aral &Y s A 510, = M
g a1 wiw A F, A 98 @
WY oTUaT 6T AR 99 g9T F1 AT
TEAT T AT 1 AAAT CfFEAH FY
Faar #1 a<g fadig #@ & fag I3
HIT AYFT TEA 95 FT OF0F #1
fasme )

SHRI R.D. BHANDARE (Bombay
Central) : 1 am cerlain that if I am io
speak in this debate, there is likely to be
misundersianding. But after hearing the
two speeches from the Opposition, I am
compelled to intervene with a few words.

SHRI DHIRESWAR KALITA (Ganlnu):
To defend Birlas.

SHRI R. D, BHANDARE : No ques-
iion of defending Birlas. 1 am not comcern-
¢d with Birlas or any other persons.

I think Shri Madhu Limaye covered
ground beyond the Resolution itself. Instead
of speaking to the Resolution, he spoke
about Shri Morarji Desai, the Deputy Prime
Is this
the way to carry on a debate 7 1 shall
speak on the Resolution before the House.

I oppose this Resolution. The Mover
may bave moved it with the best of

intentions.

SHRI J.B. KRIPALANI: With the
best of ymotives. he has done the wrong
thing.

SHRI R. D. BHANDARE : On factual
grounds, on legal grounds, this Resolution
sheuld not have been moved.

SHRI P. GOPALAN (Tellicherry) :

Maral argnnde alen
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SHRI R. D. BHANDARE : Moral
grounds also, so far as this forum is
concerned,

It is true that sometimes we speak on
some subjects which are not germane either
to.the political life of the country or to
raising and making strong the moral fibre of
the people. So far as facts are concerned,
1 would certainly appeal (o Government to
examine them. Government have already
made their position clear. Therefore, I do
not hesitate in making the appeal. So far
as the facts are concerned, they should
certainly be examined by Government. After
that, I hope they will show courage, asis
mentioned so often, ad nauseum, that if
there are faults, failings or legal breaches,
they will take the legal action. In fact, in
ceriain matters, they have done so. It is,
therefore, mo use mentioning certain facts
and demanding a Commission. This is not
the forum for it, Of course, for the purpose
of drawing aitention of the Government, of
the whole world, such maiters may be
discussed, but it is Government which has
ultimately to go through the facts. After
ascertaining the facts—as in these cases,
Govarnment has done—it is the Government
which has to launch a prosecution against
the particular person.

On the legal question, is this the proper
forum, the proper method, by seeking by
vote of the House the appointment of a
Commission 7 Which is the auihority which
appoints a Commission ?

AN HON. MEMBER : Government.

SHRI R. D. BHANDARE : Ultimately,
it is Government. I am dealing with the
legal aspect. Had it been mentioned that
a Committee be formed of members of the
House t0 go into the question, 1 could bave
understood it.  But ultimately it is Govern-
ment which has to appoint a Commission
for the purpose of making an inquiry and
holding a particular person or company
responsible.

+AN HON. MEMBER : The House can
discuss it.

SHRI R. D! BHANDARE: If at all
there is any offence committed, it is either
for Government or for the shareholders of
the company to take appropriate action. If
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there is any fabrication or falsification of
accounts, any shareholders can under the
company law launch a private prosecution.
I do not want that the shareholders should
wait for Government to act. They can
themselves do it. That is the position,
Therefore, 1 had taken courage to speak on
this purely legal aspect. Therefore, I doubt
very much whatever we had accepted the
procedure that after framing certain charges
they are sent to the Government. The
Government is under no obligation to accept
those charges. It is not an impeachment
proceedings as such. The Government had
already come forward to say unegquivocally
and in unambiguous terms that wherever
there was any breach of the law Government
would certainly launch a prosecution. In
view of this I -think this resoluiion has no
meaning ; and it will not serve any purpose,
even the purpose for which he had moved
or even the purpose of those friends who
are out to launch some prosecutions against
Birlas, With these words, 1 oppose the
Resolution.

SHRI LOBO PRABHU (Udipi) : I abo
like to congratulate Mr. Viswanatha Menon,
for a differcnt reason. . He has today initia-
ted a debate which, I feel, will end for good
and which will give a quietus to the charges
against the Birlas, He has chosen two
particular instances of great iniportance
against the Birlas I am afraid he has not
taken the trouble to see the papers laid on
the Table of the House this morning. If he
had taken that trouble he would have found
out the position in respect of those two
charges. The first finding is that the fires
that broke in those mills were not to destroy
any cloth ; they were accidental and destory-
ed only a little coiton. That was the finding
of the Textile Commissioner, .

17.47 brs,
[SERI R, D, BHANDARE in the Chair]

The second case is about the Ruby and
Mational Imsurance companies. That had
been met by a report : it was examined by
the Additional Solicitor General and the
Additional Solicitor General found that
there was no case against those two com-
panies. On the other hand. Government
proceeded to appoint two very distinguished
people to the directorate of those companies
Shri S. N. Sen, Solicitor for the Central
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[Shri Lobo Prabhu)

Government in Calcutta and Frof. B. N. Das
All those persons are as honest as any of
our good friends.

SHRI 5. M. BANERJEE : What about
the audit report ? 1 request you to read
the proceedings of the House for so many
years. Even Pandit Nchru refused to lay
a copy of the audit report on the Table of
the House.

SHRI LOBO PRABHU : Three minutes
of my time has been taken ; 1 should be
given that time.

MR. CHAIRMAN : You need not take
notice.

SHRI LOBO PRABHU : 1 do not take
potice but you must not allow them ; it is
your duty to give me my time.

“It would be observed that the reporis
of the auditors reccived the most careful
consideration and the decision that no fur-
ther action was needed was bascd on the
advice of the Solicitor General™—that is the
position,

~ SHRI VISWANATHA MENON: All
the allegations have been explained away.

SHRI LOBO PRABHU : Two grave charges

are therefore dismissed on the basis of this
very document. 1 am coming to the third.
He relies a great deal on Mr. Chandrasekhar.
I am afraid he does not know what poor
opinion Mr. Chandrasekhar has of the
Communist Party in Kerala. Ishall read
that for the bepefit of the hon. Member.
This is in respect of the bamboo deal in
Kerala. This is what he says: ..“Birla’s
capacily to enlist the sympathy of the
Communist Government ..,,.." The word
used is mild—‘enlist the sympathy'. Now
if you are going to be enlisted for Mr.
Birla, what right have you got to say that
Mr. Birla is this and that (Interruption) 1
would like to say, that if you mean any
business——(Interrpution.)

MR. CHAIRMAN : Why don’t you
allow him to proceed ? Let him speak.

SHRI LOBO PRABHU : They must
proceed from this explanation.  All - these
comp aints have been referred to various
authorities—the licensing committee, the
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Income-tax Commissioners, etc. If you are
not satisfied with this, if you find fault with
any of this, then only would you be justified
in pressing these complaints,

Mow, in respect of the particular reso-
lution,‘ atout a Committee—Mr. Shantilal
Shah awd yourself have said enough—I
would only like to say that if you are an-
xious—and 1 am anxious--to keep Birla
where he should be, do not appoint this
Committee. You are going to frustrate the
very purpose of the discussion. Mr. Shanti-
lal Shah has mentioned (wo years, but I
All these proceed-
ings which bave been initiated by Govern-
ment will stop. And tkerefore, if you really
mean business, let care be taken from the
point of view of the report.

I have got to make two more points.
Ope is this 1am very sad this House is
being used in this way. Mo doubt this is a
House where anything can be said, where no
action can be taken for defamation, But is
this House going to ruin the employment
opportunities of lakhs and lakhs of people ?
(Interruption) 1 am saying this because Mr.
Birla's case is typical. Qur good friend
Shri Viswanatha Menon mentioned that
Tata might come. Iam not for protccting
Tata or Birla, but this is a place where they
should be assailed. This is a place where
they cannot reply, and this is a place where
all kinds of extravagant charges can be
made, like the charges they have brought
here. Do not allow this House to become
a House against the intercsts ef the people.
Mr. Birla has provided employment for 2.5
lakhs of persons. Have you people provid=
ed employment to a single person? On
the other hand, what have you done ? You
have reduced employment opportunities ;
they have caused strikes and caused the
flight of capital. You are troubling the
people, not Mr. Birla who gives employ-
ment. (Interruption)

SHRI RAMAVATAR - SHASTRI
(Patna) : You are worshipping him like
God. b

SHRI LOBO PRABHU: I am not
worshipping him like God. But you wor-
ship ignorance. 1 am going to tell you this.
1t is you people who have caused the flight
of capital and yet you bring in charges like
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this against Mr. Birla.and against Mr, So-
and-so, so-and-s0. You are causing unem-
ployment (o exist in this country. You are
the enemies of the people and they will not
tolérate it. (Interrupiion)

Now, I am not sparing the Congress
Government either. 1 have given the Com-
munists what they deserve; perhaps a little
less. 1 give the Congress Government a
little too.  If Mr. Birla has been able to
do this, if Mr. Birla has been able to obtain
50 many licences, if Mr. Birla has been able
1o evade income-tax, it is because you have
introduced the Statist system of Government
You have taken over the business of this
country ; you have con'rols ; you havz the
State enterprise. You arc providing Mr.
Birla with all the opportunities to take
advantage of it.

SHRI AMRIT NAHATA (Barmer) :
What about cement de-control ?  (Inrerrup-
tion)

MR. CHAIRMAN : Order, order. Let

there be no cross-talks.

SHRI LOBO PRABHU : The Congress
Government has to seriously think whether
they should have these controls which give
advantage to people, businessmen, who are
alert ; I do not say they are dishonest ; they
are alert, and they use the businessmen to
help them for opportunities which are grow-
ing. It is only competition that will cleanse
the economy of this country ; it is only
competition which can give the consumer
and other goods to the people, which are
far more important than a few workers, It
is the best that is possible in this country.

1 will go further, The conspiracy today
is between the workers, the communists and
if you like, the capitalists, against the
consumer. Between them, they are putting
up the prices. 6 million faciory workers
are making the whole country pay for it.
They may be in collusion with Birlas. Iam
not sure how many of my friends here have
not received money from Birlas. The Kera'a
Government has received very fine treatment.
For God's sake, put your own house in
order and see thaj the Kerala Government
does not deal with Birlas, before you open
your mouths again.

I would say to both the Congress which
bad introduced the system of controls,
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licences and permits, which permit Birlas to
make money and to my hon. friends here,
I would say to both, think a little. Do not
come and just talk in this IHouse and
destroy the right of the people to employ=-
ment and the right of the country to better
and greater production, When you have
done that, there is some meaning in a reso-
ution which says that no dishonest man
shall exist in this country.

=it et fag (Vgaw) : JawA
#gre, & 499 T A W we@ aw
frar @ sEwt g A & My Fw@r g
73 %@ o wed ¥ fawoad @,
afes ag 2w fasm & fair agdi &,
fazer 3@ F fac g1 ow wEHY 500
FU3 FY Az w1 wifas @ fegm
# ogt 0 wredt H-awrel @
faezait awe #3, 4@ /14, 77 @, EEw
Fraamw A G @1 § awwar g fF ag
gAR W 9T uF FA% § fF 5 gEer
AT A1) 2T FT fagraw X g, WA
HaqTfearT 97 g, "wEard 9% g
R &l zam s faem g9z g,
W aF grd wa 2@ ¥ awy @afae
Fragt | Fagar§ fFggd aww &
dm ot it & gE fomg @ gaE
feemm a &T

7z Foltegm w3 fo
ferfez & F1€ T2 adf FT FFAT &0
o At FER F1 38 fegam § vaa
F quilgUE FE ATgAT g0 &N
fargeaT™ F1 F14T 9T FET 9GS § AR
Wt Ay agosd & f& oed-R-aedt
7 AUIw=gl &1 9t SE-giE wafaay
I fred § gl A aEE ¥ gasr
F1E waww  gAr Sifgd 1 § g
TaA Ag mwwar § o afed @

AT & AR AE), qEHtaremw afewy

agl, afex fager afix ws &1 &
FEAF H T a1 a7 R W ow
AWMEIR A WEE &1 F9g 9 7947
AR TET AT | W GH @ aRE
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[ T fag)
agl W wF ArE ¥ gt Al o1 W
grar & §, FIR ¥ AN aw, gufeEr
AfrgT , o wost 4T #1 aE) guar
g "W gt wEm a9 @ g
21 & et g gaar g0 &A1 AMEar |
ot qOT WA F ATR F1 W TFwEE
FET ATEd &, S F@ § % &

ST AE GHHAT | qg 3T TOR] TR,

WA § T 1 AW FTE ) U§ AW
¥ woar g9 FG fager & afex F
g S amaag@md Fam
S} @07 AfqT FE F HIAT AR FEAT
T@AT R §, 30 F wa @ wl OEa-
orge w0y wefwal & for & qgen
it g S wgar fF S wmew
g W W fagar & 500 w09 &t
Sl 9EEE § 98 9w W W4 aiw
frgema o -t @Al &
T AFM T A9 | 48 A1 §2-aF "
=g § @ F FOT TAX AR
faga gfma, 0= M d5ad AT FR-
AT &Y aTg W WA faRer aaa
RE ITEAF AF @ ST AFAE
18 Hrs.

# 9t ara @ a9 | xﬂ%tr(
®E AEAT § AR IFA F q1G FIA
Igar gagag ¢ fF ot A M
T® BT W T IFAT Y WG I 2
FY gATETE & T H THery FT F17 FAT |
wig srmmaw st § 6 ag +mw
o 3T & AE @ ifge fagdt st
AIMH T g W FAAT
forx & g@ gveT & AL H WoAT 3 e
weorm 2 fzar 5 agl o s
gatfea 78 g | 3 oF WA gu T
o ag g mnafag A% oo ow
T¥ agras aaewere fog & awd §, g@d
wredi & e g awa § A fex fager
area & fag 7t agf gy avq & ?
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ot R FAT T T @R
Ty gu @3 &) & wmow mEa A
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fewra & #79 & ST q@r Fawr A
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gl gATweTd ¥1 a1 auwg fear a
g% s aga Arfad g 3 1 45 FAT
waaT oF @I ¥ 3Ey fau s
FUGAT FLN W AIOH TAF FT |

gt & wuAY g FY FaH WER A
e 53 & fag wgar g @@ & qma
W1t gaTa wifg #1 A7 SaE aE
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o1 g% Wl § fr ag wmt W] AR
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qvéf § sife g7 aTaierd 9 fagew
F gaT § 78 w7 qrdt @ ? e feu wa
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SHRI S. KANDAPPAN (Mettur) : Mr.
Chairman, Sir, Birlas are honest and hard
working people. They started and built
their house even before independence, which
has now grown into an empire. Shri Lobo
Prabhu told us how persuasive they are,
bow persevering they are in approaching
even the hearts of the Communists, But,
wnfortunately, a suspicion is created today
m the minds of the people of this country
that they were, afterall, not so honest in
their dealings in getting licences.  So, it is
in the interest of clearing their own image
and also the image of the Government that
neither Birlas nor the Central Government
should hesitate 10 accept the Resolution
moved by Shri Viswanaiha Menon.

SHRI J. B. KRIPALANI ; If they can
purchase the Finance Minister, they can also
purchase the members of the commission ;
do not brother about that.

SHRI S. KANDAPPAN : Shri Kriplaniji
is warning us that they may purchase even
the members of the commission. So, when
the government appoint the commission
they should be careful to see that those who
are vulnerable are not appointed as members
of the commission.

18.09 hrs.
[MR. DEPUTY-SPEAKER in the chair]

SHRI J. B. KRIPALANI : You cannot
get them because everybody has his price.
Even the Communists have their price.

SHRI S. KANDAPPAN : 1 would like
to place before the House only a few gene-
ral problems that are agitating the minds of
the hon. Members, as well as the country
at large. Shri Shantilal Shah, as well as
some other members, who opposed this
Resojution have taken shelter under techni-
calities and pleaded that this is not a p-_)ssi-
ble move. They have also posed the ques-
tion : what is the benefit that we expect
from the appointment of this kind of a com-
mission ? 1 would tell them that it would
at least clear the cobweb that has accumu-
lated in the Ministry which is in charge of

Company Law Administration and the
Ministry which is in charge of issuing
licences.

After all, even in regard toa perfect
ystsem, even in regard to a fosl-proof sys-
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tem, when it is confronted with issues of
this type, when we examine carefully the
anomalies that have crept into it, then the
administration would have a better under-
stariding abou: how to improve things in
their own-Ministry. So far as the previous
inquiries<are concerned, of course we know
that nothing has been done against the
industrialists. Afier the inquiry the pro-
perty of not a single industrialist, whether
it was Sahu-Jains, Dalmias, Mundhras or,
in fact, any industrialist against whom in-
quiries were instituted, was confiscated, and

all of a sudden on a fine morning
they did not become beggars. But
still an awareness was created in the
country. Iam sure the Government do

have some information because on the
basis of those inquiries, they could have
improved their procedural methods to some
extent. So, at least that kind of benefit
will accrue. Also, I am sincere in saying
that if at all Birlas group bchave honestly
and Government is also very much beyond
questionable conduct in this matter, defi-
nitely, this will help both the Government
and Birlas group. They need not hesitate to
come before the House to accept this
Resolution.

Sir, unfortunately, the villain of the
piece is Government itself. That is why
they are wavering. We have got the book-
let with us and we have got so much other.
material that is being circulated everyday to
us about Birlas affair. 1 do not want to go
into details ; it is within the reach of ev ery
Member. Even without going into the
details, if the Central Govérnment could
have honestly implemented their income-tax
policy, it would have been impossible for
Birla or any other big businessman in this
country to build up in a way they have
built up today. The Government, some-
how or other, for reasons best known to
themselves, have allowed these monopolies
to be built up in the country, . Even today
they are hesitant to come before the House
to pass the B8ill banning the Companies
donations.

Sometime back, I l'lr;l.erl'lber, when the
qusstion of parties getting funds from vari-
ous sources was raised, the hon, Home
Minister refused to disclose. ,the various
accounts of the pariies as to how much’
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money (hey get from which source. Here,
some Membeis and even Kripalaniji were
saying repeatedly that all parties are geiting
money. 1 would like to say here categorically
and 1 can take pride in saying that my party
has not approached any busincssman, big or
small or medium, to get funds for the party
so far. 1 hope, we will persist in that and
we will succeed in that.

AN HON., MEMBER : What about
film stars ?

SHRI S. KANDAPPAN: Even film stars.
‘We entirely make our collections from pub-
lic donations, from ordinary small people
in the country. Qurs is a very open account.
Like that, if all parties could carry on their
political quest in the country, it will defi-
nitely boost up the morale of politicians in
the country and it will improve things in a
way which will be conducive for democratic
functioning of the country,

There is'a proverb in Tamil saying .
“Palukkum Karval, Poonaikkem thozhan."”

It means, a friend to a cat, at the same
time, watching over the milk in a bowl, So,
the friend of a cat cannot be relied upon to
watch over the the bowl of milk.  That is
what is happening with this Government,
They are friend of the big business and, at
the same time, they say = that they
are trying to protect the economy and the
interest of the people in the country. It is
an impossible thing. -

Before thc Elections, I remember, on
the eve of 1967 Elections, our late lamented
Anna issued a poster in which a catching
phrase was printed saying, “Tata-Birla

Koottali, Pattalikki Pahaiyali”, that is, the .

partners of Tatas and Birlas are bound to
be anti-public, antiproletariat and  anti-
toilers,

That is what is happening to this
Government. So, at least now, in this
affair, Government should come forward to
clear thelr image and should try to convince
us and the country at large that they are

very honest in their approach. I hope they
will do that.
Also, the Monopolies and Restrictive

Trade Practice$ Bill is pending before the
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I hope before the
will

House for a long time.
end of the session, the Government
come forward to accept the Bill.

Another very serious matter that I would
like to deal with is that many charges were
made here that even the Kerala Govirnment
invited Birlas. I would rather like to be
very candid and say, if Birlas or Talas or
for that matter any private business people
in this country would be prepared, or would
manage a licence from the Central Govern-
ment, to say that they will come to set up an
industry in Tamil Nadu, we will welcome it.
There is no other go for us. What has
the Government done from 1947 onwards to
encourage new entrepreneurs in this country
to come into the field? From the very
beginning we have decided that we are going
to live with a mixed economy. Then what
has the Government done, apart from those
75 big families that have grown up in this
country, to encourage risk-taking entre-
preneurs, small and medium entrepreneurs,
to set up industries 7 By their Licensing
policy, they are not only discouraging new
entrepreneurs in the industrial field but are
also discouraging the State seclors. I
mean not only the Central sector but also
the state sector ; even in the States we bave
our industrial corporations. Even when
the industrial corporations owned by the
respective States apply for licences, the
Government do not favour them, they do
not clear them. It is very difficult to geta
liaison officer here and compete with some
of the big business houses who have got
liaison people and manage the licences.
This being the policy, the Government is
really the creator of monopoly in this
country, I do not blame the people, the
big business people when they exploit the -
situation. It is for the Government to
consider these aspects and see that things

improve at least from now onwards,

SHRI J.B. KRIPALANI: May I
suggest that the Commission that is to be
appointed should consist of only DMK
people, because they have not taken any
money from any capitalists? i

SHRI 5. KANDAPPAN : 1 welcome
the suggestion. I will be the happiest.
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SHRI S. M. BANERJEE : Acharya
Kripalani should be made the Chairman of
that Commission.

ot wRA AT (ATHT) ¢ IITSAH
wgzw, & A9y @my st wde fag
SYgQ T AAATHI F AT T T F;
w9 F1 Argar g o faamwi 1 w7
fazar-a=qul &1 TpeT 7@ 2w # sy
T ul | 2@ ¥ g T e
@ ¥ oF frara § sAmaw W|rgar g
gamt gefegma qifadt Whegea d ag
wme q f§ gimemd @R geafmfaam
fors qfeers ¥gex & faw food war O
STEaT 85T A AT 9gq y FE gz
Y ¥g FHA @AY | 5 TEAH H AgH
fean T | 7@ SEaE A E A aw) A
i fear man | ofefeen gfaea 1w
firar mar s faceme # giawad AR
gegfafas & s @ Frge &
w€ 1 37§ qg = gfang & af)
aw A g §, qeo mifo o, F
30 FAT F1 Foi famrw w1 fzar &0
TR ¥ AT ¢ & feT A g,
TZAAA WEA T 9T ATEA qOA F
faw Gar Y & WX fggram argm &
FA AT 9T G Cq-FFETFE qaq
A & fau 35 ar@ &1 F97 CHo Hifo
e ¥ faterer w1 W\ fear 2 faem &1
T 9941 &5 §

81 agi & faeara wal a3 & Afsq
wras w AN fw@ratgg &1 gAwr
aga & Gur fraw & @ 1 @
& =, I gfawd & A & ag W
# wiowr 9 ——qaf 39T 69w ¥ fgw
# Nider § faordl o9 a=9 @900 @
ITH! " 97 fF 500 %o 9x ez
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a3 9% aiw fgar Sifs ara # 9 oa)
&g ¥ Wi o fagwar av) W)X AgT W
SAFT g0 Saw gaw ¥ famr mww ) fAwEr
& QT-FAmad a2 any § @ faegw
g2 gt @i-Fdmad afs faega oo
afl 57 dfFr aeE @@ @ Wk
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#3fadt qgr fagr, famar =ngr aar
frar, #if gz ¥ qur ad sman
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T14qY S wigw A wgr fw fawer @y
T 299 gl 3F §, A% wrEAl fas
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A W% CHAEOE (FE—SE Sar
R wwar & wfafafedl 71 o &1 e
TR @ AN F Froqaang@® aiw Jg
FT gFar ar fox g =g Jtw T F
& wiitaw frgga #0701 oY T &
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FWIX @19 % AW AN AAROEH AW
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gif A & fe aee & s fa
pfr T A femr w1 § T
et fr @ g@ @ fraa 9
qafra R, @ wH A g A
aR duer ¥ 1 gfm @ fearg A
wrfey fis oy w& dawn fear g afe
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A #1 A agy qT WTgy F A
WITH! g WA 7g ST st arfgd
fr ag = Awrvew faar mar § 9% At
¥ qfeqs ThaEA F AW ER W

ferly swfrar frrgerar e s o
SHRI H.N. MUKERJEE (Calcutta
North-East) : The House should be

grateful to the mover of this resolution for
haviog given us this opportunity, and it was
heart-warming to listen to Shri Randhir
Singh and Shri Nahata who represented, I
bope, something of the conscience of the
Congress Party which is a vanishing quantity
. and which to a certain extent must persist
in the country. Itisan old story—the
.. dominatipn of the Birlas over public life,
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and even Gandhiji has gone on record that
the money received by the Congress in pre-
Independence days from the Birlas' consti=
tuted ““a silent debt,” He said that in cof=
versation with Louis Fischer, which is re=
corded in Louis Fischer’s ‘Life of Gandhi’.
These people like the Birlas never do a thing
without consideration of quid pro quo, and
even in the days of Gandhiji a silent debt
was there, That debt is being repaid by not
making over the Birla Houses in order that
it may be converted into a national memo-
rial. Soon after Independence there came
out two volumes of a book called ‘Mystery
of Birla House' which exposed such material
that the Birlas bought up all the books and
prevented its distribution in other way.

There is no country in the world where
such allegations could pass muster, and the
allegations involved every time the members
of the Government and high officials of the
Government of India. Nothing was done
about those allegations, and people who were
accused are going about even mow with im-
punity. Sir, after that, the Hazari report
is there. The Monopolies report is there,
Mr. Chandrashekhar has present his
memoranda before Parliament and before the
country., Mr, Madhu Limaye has said so
many things in the House which have never
been properly answered. A magazine like
Blitz bas printed photostatic materials which
have never been contested as far as
Governmental agencies are concerned. This
is the kind of thing which no country would
tolerate, but because we happen to be in a
mess where we wallow, we have to suffer
this kind of indignity. The mix-up of the
Birlas—about whose misdeeds every day the
question-hour produces evidence, into which
1 have no timeto go,—with the leading
luminaries of the Government is something
of a scandal which has not to be answered
as far as public opinion is concerned.
What Shri Morarji Desai has been doing in
his own name and in the benami of his son
and daughter-in-law, and Heaven knows,
who else in his own particular fraternity—
that is common knowledge—nobody has the
guts, nobody in this Government has got
the gutsto appear before a public tribunal
of any sort. They have not even the guts
to prosecute-a paper like Blitz or New
Age;, They have not got that kind of guts,
and yet they function here and they pose
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[Shri H. M. Mukerjee]
sinctimoniously as pious people ; but the
country knows the truth about it. 1 have
po time to go into the details about this
matter. 1 have no time to speak about those
unspeakable tramsactions of Dodsals and
Bermanent Magnets and all the rest of it,
hiate to have to even think of those miserable
bittle things. The trouble, the tragedy is this.
The Minister might think it is a laughing
proposition; but even the Prime Minister
appears to try to wash her hands of this
matter. We have seen reports in the papers
of something which is supposed to have
bappened in the Congress party meeting
where it was said that Mr. Morarji Desai
had offered that there might be a reference
to a tribunal as far as the Birla case and his
own case was concerned, but he was leaving
it to the Prime Minister. Why is it that the
Prime. Minister does not clear her own posi-
tion ? Why is it that the Prime Minister of
this ceuntry finds herself in a perdicament
swhere such glaring ugliness which is practis-
ed by people who dominate the political scene
pre not brought to book 7 Where is the
Prime Minister and the Deputy Prime
Minister as far as this Debate is concerned ?
Bix, Private Members® Resolution is a matter
mhere you find the conscience of the House
trying to speak. So many times the Private
Members® Bills and Resolutions are accepted
in principle by the Government even though
sbout 20 people listened to the Debate. That
is only because there is a peculiar sanctity
pttaching to Private Members' Resolution.

‘Fhe Prime Minister and the Deputy
Prime Minister knew very well that this was
a matter which affected them, their reputa-
tion, their standing in the country, and they
are as we debate it, nowhere in the picture.
They might have gone to watch the debris in
Faridabad; 1 would not gloat over what
happened; they might have some preoccupa-
tions but they should have some respect for
‘Parliament. They should not have left
‘Mr. Fakruddin Ali Ahmed alone to mind the
‘baby when he knows very well the kind of
difficulty which it is.

Therefore, Sir, here in this Houss we
have had a Debate where, on the other side..,

MR. DEPUTY-SPEAKER : We started a
little early. You may take one or two
miputes more.

SHRI H. N. MUKERJEE : Here, in this
House,we have had speeches...
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MR. DEPUTY-SPEAKER : Or, would
you like to continue on the next day ?

AN HON. MEMBER : He would not be
here on the 9th.

SHRI H. N. MUKERIJEE : I would like to
finish today. 1 would not take more time
than what I am entitled to.

Here in this House we have listened to a
Debate where the Congress Member, Mr.
Shantilal Shah—who always makes me think
as if there must be some vestige of Gandhism
in his composition—attempted a pseudolegal,
sophisticated argument and said nothing very
much would happen. Mr. Lobo Prabhu
came forward to say again that the private
sector, competition and the personal enter-
prise are the biggest things in life and so on
and so forth. We are not concerned with
that. But we are concerned with the decen-
cies of public life, we are concerned with the
development of monopoly power in our
country where economics dominates political
life to an extent which is causing havoc,
We are concerned with a moral
gesture which is being asked for repeatedly
in both Houses of Parliament. Weare
concerned with a kind of Commis-
sion of Inquiry — call it whatever you like.
Government can explain its position. In
principle let them accept this Resolution and
later lay down the methodology for action. We
want something to be done which will bring
about a change in the atmosphere and ‘clear
the cobwebs. Here are the Birlas who have
got so many people in their pocket . and over
and above they seem to have got the Govern-
ment in their pocket. Here are the Birlas
who are described by the Prime Minister as
family friends or may be it is the other way
about. Here is a position which this country
cannot tolerate in all honour. IT we have
any respect for honour, decency in public
life or morality, we should do something
about it. This Government should coime
forward and not merely leave to departmen-
tal processes of inquiry which are utterly sus-
pect in the eyes of the people and the
Parliament. We cannot leave this matter
to the Finance Minister or his official advi-
sers. We want proper adjudication. The
Birlas in their own interest should come
forward to offer themselves for examination.
That is why here is a Resolutinn which if
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the Government has any conscience Teft, let
them accept in principle and then lay down
the methodology for action.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Iam on my legs. I will
continue next time.

MR, DEPUTY-SPEAKER: You may
say one word.

SHRI TENMNETI VISWANATHAM :
Mr. Deputy-speaker, Sir, I am very happy
that we are given an opportunity...

MR, DEPUTY-SPEAKER : The hon.
Member may resume his speech next time,
We will now take up the half-an-hour Dis-
cussion.

HALF-AN-HOUR DISCUSSION
BECOGNITION OF PAST GOVERNMENT
SERVICE OF DISPLACED

PERSONS
16.33 hrs.
[SHEI R. D. BEANDARE in the Chair]
SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Mr Chairman, Sir, the other
day on the 18th of this month, [ mentioned
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certain specific grievances of the displaced
Government servants in the matter of their
pensionary benefits so that their services
which they rendered in Pakistan might be
considered for the benefits of pension. Pecu-
liarly, the hon. Minister the other day simply
said that there is no such scheme for admit-
ting pensions of displaced Government ser-
vants belonging to the formerly undivided
Province of Bengal who opted for service in
Pakistan and who migrated to India on or
after 15tk August 1947. 1 cannot help my-
self unless I make certain other references.,,

Mo  WENAW SO (WEREWA) :
gaefa #gew, @E9 §_W §WN0 S
L]

18.34 hrs.

MR. CHAIRMAN : The bell is being
Tung.

Since there is no qeorum, the House
stands adjourned till 11 A.M. on Monday,
28th April 1969.

The Lok Sabha then adjourned till
eleven of the clock on Monday, April 28,
1969/ Vaisokha 8, 1891 (Saka.)



